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1.0 BACKGROUND 

Hon’ble NGT vide order dated 5.07.2024 in the matter Jaishree Bansal Vs. Uttar 

Pradesh Control Board.) issued the following Directions: 

Para 9: “The Tribunal normally proceeds on the basis of such statement made by an 

authority like Municipal Commissioner, but since it has been disputed and no cogent 

supporting material has been produced, therefore, the truthfulness of such a statement 

is required to be verified. Hence, we constitute a committee comprising of the 

representative of the Member Secretary, Central Pollution Control Board (CPCB), not 

below the rank of Director and a representative of Ministry of Environment, Forest and 

Climate Change (MoEF&CC), Delhi not below the rank of Director. The 

representative of CPCB will act as coordinator in the Committee. The Committee 

will visit the site as early as possible but not later than ten days from today and will 

ascertain the correct position at Jagjeevanpur Site –I & II, the extent of 

treated/untreated waste lying there and will ascertain if leachate is flowing to the land 

of the Applicant or the waste is spilling over that land. The Committee will submit its 

report within four weeks…” 

A copy of Hon’ble NGT order is attached as Annexure I. 

2.0 ACTION TAKEN BY CPCB  

2.1 Constitution of Committee 

The Committee comprising of officials from MoEFCC & CPCB as per details given 

below, was constituted as per Hon’ble NGT Directions: 

1 Dr. Satyendra Kumar, Director, HSMD, MoEF&CC 

2 Ms. Divya Sinha, Director & Divisional Head, UPC-II, CPCB 
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2.2 Task assigned to the Committee 

Hon’ble NGT in its Order dated July 05, 2024 has directed the Committee to visit the 

Jagjeevanpur site to ascertain the following points:  

i. The extent of treated/untreated waste lying at the site 

ii. If the waste is spilling over the land. 

iii. If leachate is flowing to the land of the Applicant. 

CPCB vide letter dated 16.08.02024 (Annexure-II) requested Member Secretary, 

Uttar Pradesh Pollution Control Board (UPPCB) & the Commissioner, Municipal 

Corporation, Ghaziabad (MCG) for deputing concerned officials to facilitate the 

Committee for site visit on 20.08.2024. Subsequently, site was visited by the 

Committee along with UPPCB & Municipal Corporation, Ghaziabad officials on 20.08. 

2024. Monitoring & sample analysis were conducted on September 04, 2024 through 

UPPCB in presence of CPCB officials. 

Photographs taken during the visit is provided below. The observations during the visit 

are outlined in the following Sections: 

        

Figure 1: Visit by the committee at Jagjivanpur/Bhikanpur Site. 
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2.2.1 The extent of waste (treated/untreated) lying at the Site 

As per information provided by the Municipal Corporation of Ghaziabad, the Site I and 

Site II have been merged into a single site, now referred to as Site II. The Jagjeevanpur 

site II, currently receives approximately 1600-1700 tons per day (TPD) of fresh waste 

from across Ghaziabad.  

(a) Topographic Contour Survey at the site 

A topographical contour survey of Jagjeevanpur site II, was conducted on September 

04, 2024 to determine the area and quantity of treated and untreated waste present at 

the site. As per contour survey, Jagjeevanpur site II covers an area of approximately 

29,675 m². As per the Contour Survey report, volume & quantity of treated/untreated 

waste lying at the site is given in Table 1 & 2 below:   

  Table 1: Contour survey results  

Items Value 

Location of site  (Lat. 28.667, Long. 77.449) 

Total land area of the site 29,675.239 sqm. 

Area of land occupied with untreated waste 27184 sq. m 

Volume of untreated waste at site  4,40,846 cum 

Area of land occupied with treated waste 2491 sqm. 

Volume of treated waste at site (RDF) 40,396  cum 
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Table 2: Quantity of treated/untreated MSW stored at the site 

Type of Waste Volume (cum) Density (g/cc)* Quantity (Metric 

Tonnes ) 

Untreated waste at site  4,40,846 0.75 3,30,635 

Treated waste at site (RDF) 40,396 0.20 8,079 

 
 

*Quantity of waste has been calculated by considering density of untreated & treated 

waste as 0.75 g/cc & 0.20 g/cc respectively.  

    

Figure 2: Grab Sample collection of Treated & Untreated Waste at the site 

    

Figure 3: Contour survey at the site using Differential GPS method 
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Grab Samples of treated (RDF) and untreated waste were collected while making the 

assessment of the quantity of treated/untreated waste from the Jagjeevanpur site II. 

According to the physical characterization reports (Annexure-III) for both treated 

(RDF) and untreated waste at the site, the details of the major components are 

provided below in Table 3: 

Table 3: Composition of treated & untreated waste 

Components  
Treated waste (RDF) 

(%) 
Untreated waste 

(%) 

Organic  0 61 

Combustibles 91 32 

Recyclables 2 3 

Inerts 7 4 

 

           

Figure 4. Processing of solid waste using one Supersonic & four trommel machines 

at the Site. 

2.2.2 If the waste is spilling over the land 

No waste spillage into the premises of applicant observed during the visit. The stored 

untreated waste is located approximately 8-12 feet from the boundary wall of 

applicant’s premise. The average height of stored waste near the boundary wall of 

applicant is approx.16 Meters.  
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Figure 5: Waste stored is approx. 8-12 feet distance from applicant’s boundary wall 

2.2.3 If leachate is flowing to the land of the applicant 

A temporary leachate collection drain has been provided on one side of the wall, and 

a soil bund has been constructed near the other side of the boundary wall. No leachate 

flowing into the premises of applicant observed during the visit.  

 

 

 

 

 

 

 

 

 

 

Figure 6: Temporary leachate drain along applicant’s western wall. 

Applicant’s western boundary       

Wall 

Leachate Collection Pipe 

Waste stored near boundary wall 
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 (a) Ground water sample taken from the premise of the applicant 

The groundwater quality results of sample analyzed from applicant's premise, 

Jagjivanpur, Ghaziabad on September 04, 2024) & at reference location namely 

Sahibabad industrial area, Ghaziabad is provided in table 4 below: 

Table 4: Ground water quality results at applicant's premise & reference location at 
Ghaziabad 

 
S.No. Name of 

test 
Parameters 

Unit   B.I.S. 
Specification for 

drinking 
water(10500:2012) 

(Acceptable & 
permissible limit) 

Result at the 
applicant's premise 
(Jagjivanpur Site) 

Reference 
location 
result 

(Sahibabad 
Industrial 

area, 
Ghaziabad- 

CPCB 
NWMP 
data) 

1 pH at 25 °C  - 6.5-8.5 6.88 7 

2 Turbidity  NTU 1 0 1 

3 Colour Hazen 5 to 15 Colourless * Clear* 

5 

Total 
Dissolved 
Solids mg/L 500-2000 510 2070 

6 
Total 
Hardness mg/L 200-600 422 850 

7 Ca Hardness mg/L 75-200 124 588 

8 Mg Hardness mg/L 30-100 26.4 262 

9 Iron (Fe) mg/L 0.3 0.58 2.3 

10 Total Cr mg/L 0.05 ND 1.2 

11 Cr+6 mg/L 0.05 ND NA 

12 Lead mg/L 0.01 ND 0.00031 

13 Copper mg/L 0.05-1.5 ND 0.00035 

14 Zinc mg/L 5 to 15 ND 0.00059 

15 Nickel mg/L 0.02 ND 0.00054 

*Colour by Visual comparison method  

 The total dissolved solids (TDS) is found to be 510 mg/L, which slightly exceeds 

the acceptable limit of 500 mg/L but is within the permissible limit of 2000 mg/L 

specified by BIS:10500, 2012, Drinking Water Standards.  

 The organoleptic and physical parameters such as pH, turbidity, and color, are 

within the acceptable limits. Furthermore, concentration levels of toxic heavy 
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metals such as Chromium, Lead and Nickel are also found to be within the 

acceptable limits set by BIS. 

 The iron concentration as Fe was found to be 0.58 mg/L, exceeding the BIS 

standard (0.3 mg/L, Acceptable limit). The exceeding concentration of   Iron can 

impart a bad taste to the water, can cause discoloration in clothes and 

incrustations in water pipelines. 

 Remaining parameters are within the permissible limit. 

 Further, it may e be noted that according to CPCB National Water Quality 

Monitoring Program (NWMP) data (Annexure-IV) of ground water quality 

monitored by UPPCB during 2024 at Sahibabad Industrial area, Ghaziabad, the 

TDS & Iron concentration are found to be 2070 mg/L & 2.3 mg/L respectively.  

 It is observed that concentration of TDS & Iron at reference location is higher 

than concentration found at applicant’s premise. 

 

Figure 7: Ground water sample collection from submersible pump on applicant’s 

premise 
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3.0 Conclusions 

(a) A total of 3,30,635 MT of Untreated waste (having > 60 % Biodegradable fraction) 

and 8,079 MT of treated waste (> 90% Combustible fraction) was found stored at 

the site. 

(b)  No waste spilling into the premises of applicant was observed during the visit.  

(c)  No leachate flowing into the premises of applicant was observed during the visit.  

 

 

 

******** 
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Item No. 11  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Execution Application No. 23/2023 
In 

Original Application No. 75/2023 
  (I.A. No. 645/2023) 

Jaishree Bansal  Applicant  

Versus 

Uttar Pradesh Pollution Control Board                             Respondent 

Date of hearing: 05.07.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: Ms. Jaishree Bansal, Applicant in Person   

Respondent: Mr. Bhanwar Pal Singh Jadon, Mr. Chetan Jadon & Ms. Hemlata Singh,  
Advs. for the State of UP 
Mr. Malak Bhatt & Ms. Nitya Prabhakar, Advs. for Commissioner,  
Municipal Corporation, Ghaziabad     

ORDER 

1. In this execution application, the compliance relating to handling of 

solid waste at Village Jagjeevanpur, Pargana Jalalabad, District 

Ghaziabad is under consideration. The grievance of the Applicant is that 

the garbage which is collected at the site is destroying the 1500 sq. ft. of 

the Applicant’s private land. 

2. The Tribunal by order dated 01.04.2024 had accepted the prayer of 

Counsel for Municipal Corporation, Ghaziabad for granting three weeks’ 

time to file a detailed comprehensive report. The direction of the Tribunal 

in this regard was as under:

“xxx ………………………….. xxx…………………………………….xxx 
5. In the aforesaid background, learned Counsel for the 
Municipal Corporation, Ghaziabad has sought three weeks’ time to 

Annexure - I
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file a detailed comprehensive report. In that report, full particulars 
of generation and different modes of remediation of waste as also 
the current status of legacy waste at different sites will be 
disclosed. The fresh report will also disclose the status and timeline 
for setting up the facility on the additional 15 hectares of land and 
status of overflowing of the waste on applicant land. During the 
course of hearing, Commissioner, Municipal Corporation, Ghaziabad 
has disclosed that 1100 TPD waste is used for composting of which 
the full particulars have not been placed on record, therefore, let the 
same be also placed on record in the fresh report. Let this report be 
filed within a period of three weeks by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support 
PDF and not in the form of Image PDF.” 

3. The Commissioner, Municipal Corporation, Ghaziabad has filed the 

affidavit dated 03.07.2024 mentioning the waste processing capacity 

available at Jagjeevanpur Site – I and Site – II and Morta facility as under:

“ Sl. 
No. 

Location Waste to 
Processing 
Capacity 

(TPD) 

Operations at Site Timeline 
to 

complete 

Status Update 
(June 2024) 

1 Jagjivanpur / 
Bhikanpur 

Legacy Waste 
Site I  having 
2.69 lac ton 

1200 TPD 
The legacy waste 
processing started 
from October 2023 
and till March 2024 
approx 54% of the 
legacy waste was 
processed. The 
work on legacy 
waste was 
accelerated as the 
rainy season is 
approaching and 
space is required for 
storage and 
handling of fresh 
MSW. The space 
created by 
processing of legacy 
 waste has been 
continuously used 
for fresh MSW 
storage and 
processing as there 
is no additional 
land available with 
Nagar Nigam yet.

June 2024
As per third party 
survey conducted 
by IIT Delhi, the 
legacy waste 
remaining as of  
18th May was 65k 
MT which has 
been processed 
by 30th June. The 
land which has 
been vacated 
from legacy 
waste is being 
used for storing 
and processing 
for fresh MSW as 
no new land is 
available with 
Nagar Nigam. 

2 Morta 
Facility 

300 TPD Operational since 
July 2022 till June 
2023. Total Fresh 
Waste received at 
site 5.65 lac ton out 
of which 5.56 lac 
ton has been 
processed till May 
2024. 

July-24 As per third party 
survey conducted 
by IIT Delhi 
Approx 1Ok MT 
was remaining as 
of l8th May 2024 
out of which 
approximately 4k 
MT has been 
processed and 
balance shall be 
processed in July
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(subject to rains) 
and subsequently 
the site shall be 
handed over.

3 Jagjivanpur 
Fresh 
Waste 
Processing 
Site II 
(adjacent 
to Site I) 

3200 TPD Site operational 
from July 2023. 
Total fresh waste 
generated in 
Ghaziabad is sent 
to this site currently 
as no other site 
available. The total 
fresh MSW sent 
over last one year is 
approx.. 6.5 Lac MT 
out of which approx. 
3.3 lac MT has been 
processed. 

Since March 2024, 
new processing 
plant and 
machinery have 
been added that 
has increased the 
processing capacity 
to about 3200 TPD. 

Daily 
Ongoing 
Processing 

As per third party 
survey conducted 
by IIT Delhi, the 
fresh MSW 
remaining as of 
18th May was 3 
lac cum. The total 
fresh MSW 
processed till 30th

June is approx. 
3.3 lac MT. The 
daily process mg 
capacity has 
increased to 3200 
TPD but during 
rainy season, the 
processing work 
is expected to get 
hampered. 
Although the 
daily process mg 
capacity has 
increased to 3200 
TPD, because of 
the initial stages 
of 
increase of 
capacity, the on 
ground daily 
processing is an 
average of 2000 
TPD, which is 
400TPD more 
than daily 
generation.

TOTAL 4700 TPD 

4. In respect of details of utilization of 1100 TPD waste for 

composting, the disclosure in the affidavit is as under:

“V. Details on the Utilization of 1100 Tons Per Day of Waste 
for Composting 

14. I state that the legacy waste processing site at Jagjivanpur, 
Site-1, has a capacity of 1,200 tons per day (TPD), while Site-2, 
designated for fresh waste processing, has a capacity of 1,200 TPD. 
Additionally; the Morta Facility for legacy waste processes 300 TPD, 
bringing the total capacity of these sites to 4,700 TPD. Furthermore, 
the Material Recovery Facility (MRF) at Ret Mandi has a capacity of 
250 TPD, and the MRF at Sihani also processes 200 TPD. and a third 
MRF, with a capacity of 50 TPD, is under construction. 

15.  I state that the construction work for this MRF is complete, and 
the purchase of MRF machinery is underway. Thus, the total 
capacity of the MRFs stands at 450 TPD, handling solid waste for 
disposal, while the remaining fresh waste is collected and 
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transported to the Jagjivanpur processing site, where it is processed 
using the windrow composting method. After processing, refuse-
derived fuel (RDF) is transported to the Waste-to-Energy Plant at 
Mussoorie-Dasna, which has a capacity of 75 TPD, managed by 
Rollz India Waste Management Pvt. Ltd. It is pertinent to highlight 
that a Waste-to-Energy Plant with a capacity of 340 TPD for RDF 
disposal has been established, and its consent to operate has been 
approved by the Pollution Department, which at present is 
undergoing a trial run.” 

5. During the course of argument, learned Counsel for the Municipal 

Corporation, Ghaziabad had produced a photograph mentioning that the 

legacy waste at Jagjeevanpur Site – I has been cleared. He has submitted 

that at Jagjeevanpur Site-I 1200 TPD is received daily which is processed 

the same day but it takes around 15 – 20 days for clearing the processed 

material from the site meaning thereby at the most 24000 tonnes 

processed material and 1200 tonnes of unprocessed material at one time 

should be found stored in Jagjeevanpur Site – I. He has also stated that 

there is no legacy waste at Jagjeevanpur Site – II. 

6. The photograph which has been produced today reflect the picture 

otherwise. From that photograph, we also gather that the 

processed/unprocessed waste is lying near the boundary wall of the 

premises of the Applicant. During monsoon when garbage contains high 

moisture and putrefaction rate also increases, generation of leachates 

cannot be ruled out. 

7. Counsel for the Municipal Corporation, Ghaziabad has stated that 

no leachate is flowing in the land of the Applicant. Whereas the Applicant 

has submitted that the leachate is still flowing.

8. The above statements have been made by the Counsel for 

Municipal Corporation, Ghaziabad on the basis of the instructions from 

Mr. Vikramaditya Singh Malik, Commissioner, Municipal Corporation, 

Ghaziabad. 
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9. The Tribunal normally proceeds on the basis of such statement 

made by an authority like Municipal Commissioner, but since it has been 

disputed and no cogent supporting material has been produced, 

therefore, the truthfulness of such a statement is required to be verified. 

Hence, we constitute a Committee comprising of the representative of the 

Member Secretary, Central Pollution Control Board (CPCB), not below the 

rank of Director and a representative of Ministry of Environment, Forest 

and Climate Change (MoEF&CC), Delhi not below the rank of Director. 

The representative of CPCB will act as coordinator in the Committee. The 

Committee will visit the site as early as possible but not later than ten 

days from today and will ascertain the correct position at Jagjeevanpur 

Site –I & II, the extent of treated/untreated waste lying there and will 

ascertain if leachate is flowing to the land of the Applicant or the waste is 

spilling over that land. The Committee will submit its report within four 

weeks by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/OCR Support PDF and not in the form of Image PDF. 

10. The District Magistrate, Ghaziabad has also filed the action taken 

report stating that 44.25 acres of land was made available to the 

Municipal Corporation, Ghaziabad in Village Galand and Village 

Pipalhaida and that there was a public agitation at Galand. The report 

further states that land allotted in Villages Galand and Pipalhaida falls 

within the jurisdiction of District Magistrate, Hapur. Hence, a 

communication has been sent in this regard.

11. Counsel for the State is directed to file the further report disclosing 

the action on the proposed Waste to Energy Plant in the Villages 

concerned. Let the same be filed within four weeks by e-mail at judicial-
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ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF 

and not in the form of Image PDF. 

12. List on 03.10.2024.

13. A copy of this order be forwarded to CPCB and MoEF&CC by e-mail 

for compliance.     

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 
July 05, 2024 
Execution Application No. 23/2023 
In Original Application No. 75/2023 
(I.A. No. 645/2023) 
DV 
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